IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
|  HYDERABAD

0.8 .NO,857/95

Betwean: Datas of Order: 24.,7:95.

L. ngadmavathi
2, KeS8i Kumari
3. A.Subrahmenyam
4, Me.Bhoopathi

e Applicabbs,

And

1. The g;crata:y.ﬁinistry of Communjicatiocns,
Dept. of Telecommunications, New Delhi,

2, The Chiaf Gensral Manager, .
Dept. of Telecommunications,
Doorsanchar Bhavan,
Hyderabad,

3. The Telecom District Manager,
Tirupathi.

o« +REspondents.

Counssl for the Applicants Hr.B,S;Satyahanayana

Counsel for the Rasspondents -ﬁr.N.R.DavraJ,Sf;CGSC.
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CORAM:

THE HON'BLE SHRI A.8.GORTHI : MEMBER (A)

contd:":‘. 'Y



Q,4.N0,857/95 2 Date of Orders 24,7,95

X As per Hon'ble Shri A.B.Gorthi, Member (Admn,) X

The claim of the applicant is for a direction
to the respondents to pay them Productivity Linked Bonus

(P.L.Bonus) for the period they worked as Short Duty /RTP

SOrtlng Assxstantsaduring{198

3=19874

" o——

2. The applicants stateg that they were initially

appointed as Short bDuty /RTP Telegraphists ahd TOAs ,during

1983-1987., They werersubSeQuently regularised as TElegréphists

and TOAs between 1985-1987, Their claim is that they are
entitled to P.L.Bonus for the period that they worked as
Short Duty/RTP, as the said relief was given to similarly

situated several other Short Duty/RTP Telegraphists/TOAs,

3. Heard learned counsel for both the parties,
Learned éounsel.for the abplicant has drawn my attention
to the decisions of the Ernakulam Bench of the Tribunal in
0A,612/89 énd OA,171/89, The ratio in the said judgements
was that no distinction can be made between Short Duty/RTP '
worker§ and a casual labour in granting P L, Bonus and if
they had put in 240 days of service each year ending 31st
March for 3 years or moré they should be entitled to PL
Bonus, The amount of said bonus would be based on their
average monthly em@hlments determin by déyiding the
total emph&hentsrfor each accounting(yeap of eligibility
by 12 and subject to other conditions prescribed from

time to time,
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The applicants herein are similarly situated

as those in the afore—stated OAs, In the resulty) this

appligation is allowed with’a directjon to the respondents

to grant the applicant the same benefit as granted by the

Ernakulam Bench (referred to in the preceeding para). The

above direétion should be complied with in a period of

three months from the date of communication of this orxder,

No order as to costs,
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Member (Admn. )

Dated s 24th July, 1995 ?2
( Dictated in-Open Court) £
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DEPUTY REGISTRAR(3J)

Saéretary, Ministry of Communications,

Bapts of Telecommunications, New Delhi. _
The Chief Ganeral Managsr, Dept. of Telecommunications,
RQoorsanchar Bhavan, Hydsrabad.

The
One
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One
Che

YLKR

Telecom District Manager, Tirupathi.
copy to ﬁr.B.S.A,Satyanarayana,Adubcata,cﬂT.Byderabad-

copy to Dr.N.R.Devrej,SR.CGSC,CAT,Hyderabad,
copy to Library,CAT,Hyderabad,

8pars copye
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